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BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERNZONEBENCH,PUNE 

MISC. APPLICATION No.11 OF 2023 (WZ) 

IN 

ORIGINAL APPLICATION No.194 OF 2018 (WZ) 

Ashish Rohidas Shinde 
& another 

Vs. 

Lonavla Municipal Corporation 

APPLICANTS 

& others RESPONDENTS 

AFFIDAVIT 

I, Shri Ashok Sabale, Age adult, 0cc: Chief Officer, 

Lonavla Municipal Council having address at LMC 

Building, Lonavla, Taluka Maval, District Pune, do 

hereby state on solemn affirmation, as under : 

1) I say that I have joined the ,duty as a Chief Officer 

of the Lonavla Municipal Council from 13th 

November, 2023. I have also perused the order 

. !: passed in the matter dated 5 th October, 2023. As 

•4~.-,;:_ .... 
1, • - • . . , 

293



... 

2 

per the said order, the Hon'ble Tribunal was 

pleased to direct the LMC to pay an amount of .. 

Rs.1,00,000/- as a penalty with the MPCB. The· 

said amount of penalty has been paid by the LMC 

on 10th October, 2023, vide a Cheque bearing 

No.02678 dated 10th October, 2023 drawn on 

Canara Bank, Lonavla, Pune. A copy of the 

covering letter with acknowledgment of R.O., 

MPCB, Pune is annexed and marked as EXHIBIT-

A. 

2) I say that the previous Chief Officer already fixed 

the date for 17th November, 2023 for removing the 

remaining debris from the Indrayani River, 

abutting Survey No.24 by the Respondent No.5. I 

say that I, accordingly, deputed the staff and 

commenced the work of removal of the debris at 

10 A.M. on 17th November, 2023. The said work 

was continued upto 8 P.M. in the said night. 

During the said period, all the trees were removed 

and have been re-planted elsewhere. Moreover, 

the entire debris has been removed. For the work 

of removal of the debris, the Officers and the staff 

were required to have access through the 

approach road. The photographs of the work of 

removal of encroach is annexed and marked as 

EXHIBIT-B (Coll). 
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I say that the encroachment made for the 

approach road and swinging foot bridge could not 

be completed since it had become late and 

visibility was poor. The encroachment for the 

approach road can be remained after the swinging 

bridge is removed as the said approach road is 

required to access the same . 

. . 41 : .. the completion of the aforesaid two works, the 

same is scheduled between 23rd to 28th November, 

2023 since some of the employees are not 

available on a·¢courit of Diwali vacation ~nd other 

reasons. The said. work shall be fu:t1y·.-completed 
. ; . . . ( . 

maximum: by 28th Novem~er, 2023 .• \. . ,,.. 

5) I humbly pray t.o the H·on'ble Tribunal to grant me 

time to complete the entire work of removal of 

encroachrrieht µpto, 2023. I shall 

make every endeavour and get the work done, as 

per the or.der passe·a· by this Tribunal. 
. ' 

J • 

6) I further say that I ;~~ve already _submitted a. 

report of the WOf~ done~on 17th November, 2023 
I ' 

to the Collector, Pune, on 20th November, 2023. I 
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shall further abide by the directions, as may be 

passed by this Tribunal in the said regard. 

.. 

Whatever has been stated hereinabove is true and .. ... • 

correct to the best of my knowledge, belief and 

information and, in witness whereof, I have signed this 

at Pune this 20th day of November, 2023. 
___J..--t-_ 
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•1' . . 
ME 

MR. . L. GHOLAP 
NOTARY, GOVT. OF INDIA 

PUNE 

AFFIANT 
Chief Officer 

Lonavla Municipal Council 

Noted and Regfstereo / 
at Serial ~ber 9 5 tJ Q_Q Q_ :s. 
DatQ 2 Offi 2023 
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